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ACT, R o. Xi,. 1861. , 

(Received tbe assent of the Governor- General on the 18th February 186 1.) 

An Act for the levy of  Port-dues a t  Calingapnlarn and Munsoorcot~ah within the 
Presidency of Fort St. George. 

WHEREAS it is necessary to fix the arnoulit of Port-dues to be hereafter 
levied and taken, in accordance with the provisions of Act 

Preamble. XXII of 1855, in the Ports of Calingapatam and R $ u ~ -  
soorcottah, being Ports within the Presidency of Fort St. George ; It is enacted 
ns follows :- 

I. port-dues at a rat,e not exceeding the rate of one anna for every ton of 
burden shall be chargeable in respect of every ~ e a - ~ o i ~ ~  

Port-dues on sea-going 
uesieh of 20 tons and vessel of the burden of twenty tons and upwards, othef' 
up.rvards, other than 
D h o n i ~  and country than Dhonies and country vessels employed in the coast- 
vessels, entering Port. ing trade, which shall enter either of the said Ports. 
Por~-dues shall be chwgesble in respecL of Dllor~ies and vessels employed in 

Port-dues on Dhonies the coasting trade at a rate equal to one half the rate 
and country vessels. chargeable in respect of other vessels. 

port-dues to be charge- 11. Provided that no dues as aforesaid shall be charge- 
able only once in sixty 
days in respect of the able a t  either of the said Ports oftener than once in sixty 
eame vessel. days in respect of the same vessel. 

NO port-due on ves- 111. Vessels entering either of the said Ports and 
sekleavin~PoPt 'vit11i114S leayiing such Port within forty-eight hours ~vithout dis- hours without discharg- 
ing Or taking in Cnr.cO, cllarging or tal;ing in any cargo or passenger therein, 

shall 
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ACT Nd. IV OF 1861. 

Pnrt-~lrronTps7c~ls~c;lv~ $hall not be charged kith any port-due, and vessels so 
Ing Port wii!lin sewn dnys 
without clischargiug or talc- e&ming a i d  departing as aforesaid within seven days shall 
ing in cargo. be c'6argefi one half only of the Port-clues which would 

otherwise he chargeable. 

IV.. Vessels entering either of the said Ports in ballast shall be charged 

Port-due 011 vmels en- with three-fourths only of the Port-due which would 
tering Port iu ballast. otherwise be cilargeable. 

V. This Act shall comnleilce and have eflect from the first day of March 
1861 ; and until this Act comes into effect, Port-dues may 

Cornnlencelnellt of Act. 
coiltinue to be levied at the said Ports under the rules and 

at the rates now in force. 

VI, The local Goverrlrr~e~lt shall, on or before the first day of March 

Rates of Port-dues to be 1861, pursuant to Section XLII Act XXII of 1855, 
published. declare, by Notification to be publishecl in the Fort Saint 
George Gazette, the rates at whicll Port-dues shall be levied in the said Ports 
subject, to the provisioi~s of and within the limits prescribed by this Act ; and 

xo other port-dues to from and after the said date, no Port-dues shall be levied st 
be levied. either of the said Ports except under the authority of Act 
XXII of 1855 and of this Act. 

A C ~  to beread as part of VIP. This Act shall be read with 'and t,aken as a 
Act XXII uf 1855. part of Act XXU: of 1855. 


